
FORM A
PI rBLI(] ANNoTI\(]E]u IiNI.

(LjndcrRcgulation6ofthc[nsolvencvandBankruptcl l3oardollndia(lnsolvencl,ResolutionProcesslbr
Corporate PersonsRegulations. 20 I 6)

FOR TflE ATTENTION OIIIHE CRLDII'ORS OF N{r's Al\{BIFINCL I'}RIVATFII.IMI'tt-D

RELEVANT PARTICULARS
I Name of corporate debtor AMBIENCE PRIVATE LIMITED
2. Date of incorporation of corporate debtor l4th April. 1986
J. Authoritl' under rvhich corporate debtor is incorporated / registcred Registrar ol C--ontpanies. Dclhi. India.

under the Companics Act. 1956
4. Corporate Identity No./l,inritcd Liability ldentillcation No. of

corporate debtor'
u5 1 503DL r 986PTC023886

5. Address o1'the legisteled olJlcc and principal ol'lice (if any') of
corporate debtor

L-4. (ireen Park l-xtension. Ncu, Delhi
I)l ll00l6lndia

6. Insolvency comrnencerrent date in respcct of corporate debtor 27th Au-eust. 2019 (Date o1' rcceipt o1'

order-2nd September. 201 9)
7. Estimated date olclosure of insolvencr, rcsolution process 22"d Februar\.2020
8. Namc and registration number ol-the insolvencl' prof'cssional acting as

interim resolution prol-essional
Name Sandeep Chandna
Reg No- I IIBI/lPA-002/l l'-N00447i20 I 7-
18111237

9. Address and e-mail of the interim resolution prol-essional. as rcgistcred
rvith the Board

Rcg. Add IlotiSIl NO.23. GROIINI)
ITLoOR. A-BI,OC]K. SOT,II'II CITY 2.

SECTOR-4g. SOIINA ROAD.
C]t-IRL](IRAM. HARYANA I2201 8

Emai I - - :-riLttrl ;.;11...i.1 1't;;;,, q .) 4

10. Address and e-mail to bc used tbr correspondence ruith the interirn
resolution prof'cssional

Address - Sun Resolution Professionals
Pvt Ltd. 83. National iVledia (lcnrre.

Shankcr Llhonk. Nr. Ambiancc i\lall I

Dt-F Ciybcr (iit1 . Gurugram 1220 l0
E m a i I - s,i i:yi t 1: t 1- i ; r: r s :\1 !.t.ti.r.l.j.)l]

il Last datc lor sr.rbnrission of- claims 9th.September. 20 I9

12. Classes ol'creditors. i1'anr. under clause (b) ol'sub-section (6A) of'
scction 21. ascertained bt the interim rcsolution prof-essional

Real estate inveslors

13. Names of .lnsolvencv Prol-essionals identifled to act as Authorized
Representativc of creditors in a class ('l-hree names 1br each class)

I ) CN{A Mr. Sandcep Goel- IBBlr'l[,A-
003/tP-N00073 t2o t7 - I 8/l 0583
2)CIMA Mr. Sumit Shukla-lBBltlPA-
003/rP-N00c)6 1120 t7 - I 8i I 05-50

3)CS Mr. (iopal Lal Baser-[BBli IPA-
002i IP-N0055312017 -20t8t t 1677

14. (a) Relevant tiorms and
(b) Details o1-authorized reprcscntatives

arc ar"ailable at:

Relo ant tbrms at-www. i bbi.gov. i n

DetaiIs o1- authorized representatives
are available at: Sun Resolution
Prol-essionals Pl1 Ltd. 83. National
Media Centrc. Shanker Clhorvk. Nr.
Ambiancc NIall / DLF Cvber (lin
(iurugram 122010

ional

r P-N00447 12017 -201 8 t 1 1 237

Noticc is hereby given that thc National Company'l,au -I-ribunal. Neu Delhi Bcnch has ordered the comntenccment o1'a
corporatc insoll'enc1'resolution proccss of the Ambience Privatc Limited on 27th August.20 19.

The creditors of Ambicncc Private Limiled are hercbv callcd upon to submit theil clairns rvith prool- on or befbre 9'r,

September.20 I9 to the intelim resolution prot'essional a1 the address mcntioned against cntrl No. I0.
The financial creditors shall submit their claims n,ith proof' bv clectronic means onlr. All other clcditors ma1 subnrit thc
claims with proof in pcrson. by post or b1'electronic nrcans.
A flnancial creditor belonging to a class as listed against the entrl rr-o. 12. shall indicatc its choicc ol- authorizcd
representativc tiotr anrong the three insolrencl plof'cssionals listed against entrr No.l3 tct act as
representatives of the class Home Buyers(Real Estate Investors) in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

decp Chandna

Date:3'd September. 20 I 9

Place: (iurugram


